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IN THE HIGH COURT FOR THE STATE OF TELAN

AT HYDERABAD
(Special Original Jurisdiction)

THURSDAY, THE NINETEENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WR'T P TITION NO: 3715 oF 2026

The ICFAI S_oglgty, 52, Nagarjuna Hitts, Punjagutta, Hyderabad - SOO082,
Le]gng?nq PAN. AAAJT0214B Represented 6y irs Authorised Signatory
M.Taraka Srinivasa Rao

AND ...PETIT|ONER

1. Ufl.on of lndia, Represented by its Secretary, Ministry of Finance, Department
of Revenue, New Delhi.

2. The Assessing Officer, National Faceless Assessment Centre, lncome Tax
Department.

3. The Commissioner of lncome Tax (Appeals), National Faceless Appeal
Centre (NFAC), lncome Tax Deparini6nt, N6w Dethi.

4. The Assistant Commissioner of lncome Tax (Exemptions), Hyderabad.
5. Commissioner of lncome Tax (E;emption), Hyderabad, Aiyk'ar Bhawan,

Opposite LB Stadium, Basheer Bagh, Hyderabad - 500004
RESPONDENTS

Petition under Article 226 ol lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction, more particularly in the

nature of a writ of certiorari, calling for records and quashing the assessment

order dated 06.01.2026 for AY 2015-16 u/s 143(3) of the tncome Tax Act, .1g61

issued by Respondent No.2 bearing DtN |TBA/ AST/S/143(3)t 2O2S-26t

1084485002(1 ) as illegal, arbitrary, highhanded and viotative of principles of
natural justice.


